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(c:) if 10, the circumstances In wilich 
this happened! 

The Deputy Minister In the MIDis. 
try of Ezteraal Main (Sbn Dinesh 
SlDrh): (a) The clearance for the 
weekly Pakistan Air Force flights 
across India expired on 30th June lind 
the Pakistan authorities have !lot 
approached the Government of India 
for Its extension. 

(b) Yes, Sir. 

(c) The Pakistan authorities un· 
ilaterally witndrew the permission, 
Illready granted. No reason was 
given. 

Ware BoarcJ for Civilian Emplo,.ees 
In DefelICe ERabllahmenla 

.f IShrl 8. M, Banerjee: 
. L Shrl BacrI: 
Will the Minister of  Defenee be 
pleased to refer to the reply liven to 
Unstarred Question No. 2595 on the 
28th April, 1965 and state: 

(a) whether any final decision has 
since been taken to appoint a Wage 
Board for the civilian employees in 
the Defence I!'.rtabllshmenb; 

(b) If not, the reason therefor; and 

(c) when a final decision is likeb' 
to be taken In this relard! 

The MIaIater of Defeaoe (Shrl 
Y. B. Chana): (a) to (c). The ques· 
tion of pay scales was fully gone in-
to by the Second Pay Commission. 
This matter aft'ects all Central Gov. 
ernment employees and Ministry of 
Defence cannot take any unilateral 
decision In regard to Defence rivi. 
lians only. I! is therefore not pro· 
posed to appoint a Wale Board for 
Defence civilians at present.. HoW'· 
ever, If any specific anomalies in 
ciassillcation within the exi!ltiJ\i: walE' 
structure are broU«ht 10 the notice 
of Defence Ministry, they will "" run· 
sidered by Government. 
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M.nuf.cture of Jets with V.A.H. 
Collaboration 

r Ilhrl Yuhpal &illlh: 
Shrl Bar! Vishnu Kamatll: 
Shrl Rameshwar Tutla: 
Shri Hem Barna: 
Shrt D. C. lIbarma: 
Shrl P. C. 1Iorouh: 

·11. IIh.1 R. S. Pu4ey: 
Shrlmatl Tarkeshwarl 8lalla: 
Shri IllIlraJlt Gupta: 
Shrt Naftl Prabhakar: 
Shrt Bem RaJ: 
Sh.1 Bani: 
Shrl R. Barna: 

l Shrl MaIIhu Llmaye: Sh.1 ltam Sewa.. Y.cIav: 

Will the Minister of Defence be 
pieased to state: 

(a) whether any progress has been 
made In the manufacture of HF-24 
supersonic jet aeroplanes in collabo-
ration with the United Arab Republic; 
Rnd 

(b) if so. the details thereof! 

The Mlnl.ter of Defence Production 
(Shrl A. M. TIlomaa): (a) and (b). 
Technical studies are still in proll1'ess. 
Dlscu •• i""s with U.A.R. authorities 
will be taken up atter the technical 
studies have been completed. 

TranaliMera from yu ...... vl. 

r Shri S. C. l!amaala: 
Shri Sullodb 1IaucIa: 
Shri M. L. Dwlftdl: 
ShrlmaU Savltrt Nlpm: 
Shrl y .... pal 8bIP: 
IIIarI D. O. S ......... : 
Shri a. S. hade,: 

• 11 I 81ut Prakub VIr Sbaotrl: 
. .., Shrl J ..... 8iqh SHd\wIU: 

I 8hrt Hallam Cband 

[

. 8h~ ~ a  

Shri BrIj RaJ SI .... b: 
Shrt V. B. Gandhi: 
Sbrl Kaml S .... hJI: 
Shrt R. Barn.: 

Will the Minister of Information 
.nd BroadcastlDr be pleased to refer 
to the reply given to Starred Question 
No. 1138 on the 3rd May, 8~ and 
state: 

(a) the progress so far made in the 
negotiations with a Yugoslav IIrm for 
their olfer to supply two 800 Kw 
medium-wave transmitters; and 

(b) when the IInal decision is likely 
to be taken In the matter? 

TIle MInI8ter of Inforinatlon and 
BroIuIeutlnr (Shrtmatl indira 
Gandhi): (a) and (bl. The Direclor 
General', Supplies and Disposals who 
is negotiating the tender for the trans-
mitte.. has not been able to get fuJ! 
clarifications on all the technical and 
contractual points relev.nt to the olfer. 
The Yugoslav firm who have tendered, 
have cleared some of the points rais-
ed, but others are still to be clea,"ed. 
The firm intended to fly out to Indin 
a Technical Expert. However. he was 
unable to come because of flood., 
there. It is only when ail points have 
been clarilled that a flnai decision can 
be taken. Meanwhile the ftrm ho. 
been requested to keep the olfer open 
till 31st AUllust, ~  The Dlrertor 
General. Supplies and Disposals are 
in constant touch with the firm. 

Nuclear Testa 

'11. Sbrl P. C. Borooab: Will the 
Minister of External Aftairs be 
pleased to state: 

(a) whether it is a fact that India 
with 28 other nations ha. recently 
·a.ked the Disarmament Commission 
to deplore the nuclear tests; and 

(b) if so. with what es on e~ 

The MJ_r of l:"teraa1 Aftal ... 
(Sbrl Swann S .... b): (a) India and 
28 other countries co-oponsDrpd • 
resolution in the Disarmament Com-




